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Ociginal Application No.1819 of 1992

Mahesh Dutf Tiwari & Others Applicants

o0
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Union of Ipdia & Others Respondents
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(
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By Hon'ble Mr. Justice R.K.Yarma= V C)

Shri Veer Singh, learned counsel for the petitioners.

shri N.8.Singh, learned counsel for the respondent nos.

1 to 3 and Shri R.C.Sinha, learned counsel for the respondent no.4.

n this petition, the petitioners have sought the relief

for quashing the order dated 22-12-1992, The petitioners have

also challenged this order dated 22-12~1 Z(mnnexura-ﬁ) by way

of represéentation filed by them on 23/12/1992 before the Chief

Post Master General and without waiting for the result of the

representption, the petitioners filed t preéent petition on

23/12/199% before this Tribunals G account of filing of this

petition, the Chief Post Master General apparent and could not

decide the representation of the petitiﬁners.

After hearing the learned coungel for the respondants

at the represenfation

we think |it just and proper to direct th

of the petitioners shall be decided by the Chief Postmaster General

respondent no.2 within a period of three months.With the direction

as aforesaid,

this petition is disposed of premature.

~

DATED:

N1lahabad Ap

MEMJ%I\% %{:} ‘

ril 11' 199%.

VICE CHAIRMAN




